HIGH COURT OF SIKKIM
GANGTOK

No. 536.../Confdl.JHCS Dated: 27/5 /2024

OFFICE ORDER

Pursuant to a letter dated 18.05.2026 received from Hon’ble Mr. Justice
Aravind Kumar, Judge, Supreme Court of India and Chairman, Judicial Infrastructure
Advisory Committee (JIAC), the Hon’ble Chief Justice has been pleased to nominate
the following at the High Court Level, to coordinate with the Convener of the
Committee, namely:-

1. Hon'ble Mr. Bhaskar Raj Pradhan,
Judge,
High Court of Sikkim

Judicial Nodal Point

2. Registrar, - Administrative Nodal Officer
High Court of Sikkim

3. Central Project Coordinator, - Technical  Judicial Nodal
e-Courts Project, Officer

High Court of Sikkim

4. Principal District/District Judges of District and Taluka Level
the respective Districts Nodal Officers

Collated information as required by JIAC will be forwarded to the dedicated email

ID - jiac@sci.in. The following aspects will also be collected from the Districts/

Talukas and forwarded to JIAC apart from the questionnaires prepared for this

purpose :-

() Various constraints faced by Hon’ble Judges, Judicial Officers, staff,
learned Advocates, litigants, public, namely, the duty holders of justice
delivery system on the infrastructure front;

(i)  suggesting requisite infrastructure facilities which would meet the need of
Hon’ble Judges, Judicial officers, Learned Advocates, staff, litigants, duty
holders, consumers of justice and visitors;

(iii)  suggestions for using latest technology, infrastructure which would help in

reducing the time for disposal of cases;

(iv)  ways and means towards computerization of all Courts for setting up of E-
Courts;




(v)  suggesting such measures which would be citizen centric measures for
making justice delivery inclusive and to mitigate handicaps by the digital
divide at District and Taluka levels;

(vi) measures to set up modern Court complex which would meet the
requirement for at least next 50 years;

(vii) suggest ways and measures to make working conditions suitable for
increasing efficiency of Judicial Officers and administrative staff;

(viii) elicit all such inputs as may be necessary from Judicial Officers through

respective District Judges.
By Order,

Sdy-

REGISTRAR GENERAL
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Copy for information to:

1. Joint Registrar-cum-Sr. Judgment Writer to Hon’ble the Chief Justice, High Court
of Sikkim, Gangtok;

2. Additional Registrar-cum-PPS to Hon'ble Judge, High Court of Sikkim, Gangtok;

3. Joint Registrar-cum-Sr. Judgment Writer to Hon’ble Judge, High Court of Sikkim,
Gangtok;

4. PS to Hon’ble Mr. Justice Aravind Kumar, Supreme Court of India, New Delhi;

5. Secretary General, Supreme Court of India/Convener JIAC;

6. Registrar, High Court of Sikkim, Gangtok;

7. Central Project Coordinator, e-Courts Project, High Court of Sikkim, Gangtok;

8. Principal District Judge, Gangtok;

9. All the District and Sessions Judges, Sikkim;

10. Chief Secretary, Government of Sikkim, Gangtok;

11. Secretary, Home Department, Government of Sikkim, Gangtok;

12. PCE-cum-Secretary, Buildings & Housing Department, Government of Sikkim,
Gangtok;

13. Director, Sikkim Judicial Academy, Sokeythang, Gangtok;

14. Legal Remembrancer-cum-Secretary, Law & Parliamentary Affairs Department,
Government of Sikkim, Gangtok;

15. Member Secretary, Sikkim State Legal Services Authority, Gangtok;

16. Additional Secretary, Home Department for publication in the Government
Gazette;

17. All Section In-charge, High Court of Sikkim, Gangtok;

18. Computer Cell, High Court of Sikkim for uploading the same in the website of
High Court of Sikkim;

19. Notice Board

20. Guard file and J
21. File. . I L
/z/(:ilt’j
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